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Dated 506 CS}

APPLICATION NO __ 345 /8t F

w.P. NO I R __./
Applicant
Shri D. Basappa V/s The Secy, P & T Dspt and 3 Ors
To

4, The Senicr Superintendent ef
e :'}:i z;tsa;:appa Post Office
Hennali Taluk Shimey®

Rhisegs Disteiss, 5. The Divisional Inspecter

2. Shri M.S. Hosmath Shimoga East Pestel Sub-Division

Advecate Shimoga

Roem No. 19, 2nd Floer
Andhra Devanga Building
(Near Meti Mahal Hotel)
Gandhinagar, Bang2leres - 560 009

6., Shri M,S, Pedmarajeieh
Senier Central Gevt. Stng Counsel
High Court Buildings
Bangalere - 560 001

3. Tha Pest Master General
Karnateka Circle
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Please find enclosed herewith the copy of ORDER/3Xax%/

IXFERIMXERDIR passed by this Tribunal in the above said

appllcatlon on 1%ﬁt§3_‘~ il
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, BANGALORE

DATED THIS THE 19th DAY OF JUNE, 1987

Present : Hon'ble Justice Sri K.S.Puttaswamy Vice-Chairman

Hon'ble Sri L.4.A.Rego Member

APPLICATIONNo,345/87

D.Bassappa,
R/a Hattur, -
At and post Honnali Taluk,
Shimega District, i ; Applicant
( Sri M.S.Hosmath cee Advocate )
Y) S
Secretary,
Postal and Telegraphic Department,
New Delhi,
The post Master General,
Post and Telegraphiec Department, .
Bangalore,

The Senior Superintcndent of Fost Office,
Shingao

The Divisional Inspector,
Shimoga, East Ppostal Sub-Division
Shimoga, ese ? Responden te

( Sri M.S.Padmarajaiah — Advocate 0

This application has come up before the court
today, Hon'ble Justice|Sri R.S.Puttasuamy, Vice-Chairman

made the t ollowing :
0CRDER

Case called| on more than one occasion in the pre-
lunch and post~lunch sessions. On every occasion the appli-

cant and his learned counsel are absent. Ue have granted

nore than one adjournment and we do not sse any justification

to turther adjourn this czse. Ue have examined the papers

tg%#; and heared Sri M.S.Padmarajaizh, learned $.C.G.S5.C, appear-

ing for the respondents.
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2, In this applicationpe%/s 19 ot the AT lAct
of 1985, the applicant has challenged the order No,B/B0/1 24
dated 4.5.1987 (Annexure-A) of the Scnior Superintendent

of Fost and Telegraphic Office, Shimoge (*Superintendent')

putting him off from duty w.e.f. 24,4.1987,

3a Sri Padmarajaiah submits that the applicant vho
was working as EDBPM azt Hattur-Balmuri Village of Shimogc
District governed by Post znd Telegraphs Extra Jepzrtmentel
Agents. (Conduct & Service ) Rules, 1964 ('Rules') contested
for Mgndal Panchayat elections znd has also be-n elected
in contravention of Rule 18 of the Rules and trerefore the
Superintendent had kept him off duty and proposes to ini-
tiate regul-r disciflinzry proceedings zqgqainst him under ﬁhe
Rules., The applicant does not dispute the correctness-of
these submissions. 1f theee submissiens zre correct, then
it was undoubtcdly ope?ko the Superintendent to make his
order of 4.5.1987 2nd commence disciplinzry proceedings.
We see no illegality or irrepgulazrity in the order made by

the' Surerintendent to justify our interts=rence.

4, In the light of our ~bove discussions, we hold
that this application is liable tec be rejccted. WUe there-
fore reject this arplicaticon, But in the circumstances of

the case,ue direct the parties to be=r their costs.

o
<d\- sd |- T

. . - fﬂ 3
Ulce-C alrv;(&r;x\g%’) Member (A> [ 7€ &y

/

| : “TTva e CoP\/_
SIETIoN orrinf

o

Bnmcm.oha



